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(iii) NEED FOR OLD AGE PENSION TO 
AGRICULTURAL LABOURERS AND LAND-
LESS POOR FARMERS 

SHRI RAJ KRISHNA DAWN 
(Burdwan) : Mr. Deputy Speaker, 
Sir, I am raising under Rule 377 tbe 
following matter of urgent public 
importance for the consideration of 
the House. 

India is basically a country of ·agri-
culture but millions of agricultural 
labourers have to earn their daily 
bread by' doing inhuman labour UJI 
death. Though India is an agricul-
tural country, members 9f the other 
communities, workers, Government 
employees and others in big establish-
ments, apart from the poor farmers 
and agricultural labourers, enjoy pri-
vilege of pension and handsome 
monetary benefits like provident 
fund, gratuity, etc. at the old age 
which supports them at the fag end 
of their lives. 

So far, both State and Central G<>-
vernments have framed rules to help 
only the people belonging to the non-
farmers group, resulting in the true 
owners of our agricultural country, 
the farmers, becoming neglected and -< 
deprived of al1 necessities of life. In 
every village thus numerous help-
less overaged farmer brethem are 
struggling hard to survive in a very 
painful way till the last day of their 
lives decided by the Almighty. Some-
times they pass their days with half 
meal and sometimes they do not get it 
even. In order to rub off such seri-
ous disparity in our society and to 
usher in a new life to the agricul-
tural labourers, the Central Govern-
ment should frame a rule to imple- ""· 
ment the minimum old age pension, ~ 
ncessary at the fag end of their lives, 
to agricultural farmers and labourers 
after 65 years of age. Otherwise we 
will not be able to stop the death of 
thousands of farmers and agricultural 
labourers due to starvation. The far-
mers and agricultural labourers 
of our country are placing •.;. 
this demand to the Janata Govern-
ment through their elected represen-
tatives to eliminate such disparity. 


